
FIR No. 470/2020
PS Naraina
State Vs. Unknown

28.07.2020
Present: Ld. APP for State (Through VC).

None for applicant.

Reply of the application has been filed by the IO and IO does

not  have  any  objection  if  the  seized/impound  articles  released  to  the

applicant.  Articles  be  released  to  the  applicant  subject  to  filing

undertaking to the SHO concerned with respect to the condition that he

will not put the articles released on the road. SHO/IO is further directed to

take  the  photographs  of  the  released  articles  on  the  expenses  of

applicant. Accordingly, application stands disposed off. Copy of this order

be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 137/2020
PS Special Cell
State Vs. Gaurav Kumar Sharma

28.07.2020

Present: Ld. APP for State (Through VC).

None for applicant.

Ld.  Counsel  for  the  applicant  has  been  informed  by  the

Ahlmad of the court that the order of extension has already been passed

by the Hon’ble High Court of Delhi. Hon’ble High Court of Delhi in the

order W.P. (C) no.  3037/2020 dated 13.07.2020 has extended all  the

interim order till  31.08.2020 and the next date before the Hon’ble High

Court of Delhi is 24.08.2020. In this application the applicant has sought

extension of the interim bail beyond the period of 31.08.2020  when the

matter is already sub-judice before the Hon’ble High Court of Delhi for

24.08.2020, therefore, no further order is required to be passed in this

matter. Accordingly, the application stands disposed off.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 519/2020
PS Naraina
State Vs. Faheem Ahmed
U/s 33/38/58 Excise Act.
28.07.2020

This is an application for bail of accused Faeem Ahmed.
Present: Ld. APP for State (Through VC).

None for accused/applicant.

Reply has been filed by the IO.

Submissions made in the application perused.

Vide this order,  I  am disposing bail  application of  accused

Faeem Ahmed. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 21.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of both parties and seeing that

accused  is  in  JC  since  21.07.2020 and recovery  has  already  been

effected from accused and IO has not sent/filed previous involvement of

the  accused. Accordingly  in  these  facts  and  circumstances,  accused

Faeem Ahmed s/o  Md. Naseer @ Nasir Ahmed r/o  J Block H. No. 786

Jahangirpuri,  Delhi  is admitted to bail  on furnishing personal bond and

surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 520/2020
PS Naraina
State Vs. Naeem
U/s 33/38/58 Excise Act.
28.07.2020

This is an application for bail of accused Naeem
Present: Ld. APP for State (Through VC).

None for accused/applicant.

Reply has been filed by the IO.

Submissions made in the application perused.

Vide this order,  I  am disposing bail  application of  accused

Naeem.

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 21.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of both parties and seeing that

accused  is  in  JC  since  21.07.2020 and recovery  has  already  been

effected from accused and IO has not sent/filed previous involvement of

the  accused. Accordingly  in  these  facts  and  circumstances,  accused

Faeem  Ahmed s/o  Md.  Naeem  s/o  Irshad  r/o  H.  No.  641  J  Block,

Jahangirpuri,  Delhi  is admitted to bail  on furnishing personal bond and

surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 0277/2020
PS Delhi Cantt
State Vs. Manish @ Ganja
U/s 392/34 IPC
28.07.2020

Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the IO.

Vide this order,  I  am disposing bail  application of  accused

Manish @ Ganja.

Submissions in the bail application perused and as per the

same, wife of the accused has given birth a newly born baby 5 days ago

and accused is in JC since  08.06.2020 and due to pandemic situation

accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of both parties and reply of IO

and as per the same there is no previous involvement of accused and

accused is in JC since 08.06.2020 and wife of accused has given birth a

newly born baby 5 days ago and due to COVID-19 pandemic situation

accused Manish@ Ganja s/o Sh. Ramesh r/o 51, Jharera Village New

Delhi is admitted to bail on furnishing personal bond and surety bond in

sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 422/2020
PS VK(S)
State Vs. Munna Singh
U/s 380/457/411 IPC

28.07.2020

Present: Ld. APP for State (Through VC).

An application for release of  jamatalashi articles has been

filed by applicant. Report of IO perused. Submissions heard.  IO does not

have  any  objection  if  jamatalashi  articles  as  per  seizure  memo  are

released  to  applicant.  IO/SHO  is  directed  to  release  the  jamatalashi

articles to applicant/accused Munna Singh.  A copy of this order be given

dasti to applicant. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 185/2020
PS South Campus
State Vs. Ahaab @ Asheb @ Ashab s/o Samim Khan

28.07.2020

Present: Ld. APP for State (Through VC).

Ld. Counsel for accused, Mr. Suresh Sisodia.

Ld. Counsel for the accused submitted that the FIR number

has been wrongly mentioned in the application and the correct FIR no. is

185/2019.

An application for release of  jamatalashi articles has been

filed by applicant. Report of IO perused. Submissions heard.  IO does not

have  any  objection  if  jamatalashi  articles  as  per  seizure  memo  are

released  to  applicant.  IO/SHO  is  directed  to  release  the  jamatalashi

articles to applicant/accused  Ahaab @ Asheb @ Ashab.  A copy of this

order be given dasti to applicant. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 0277/2020
PS Delhi Cantt
State Vs. Manish @ Ganja
U/s 392/34 IPC
28.07.2020

Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the IO.

Vide this order,  I  am disposing bail  application of  accused

Manish @ Ganja.

Submissions in the bail application perused and as per the

same, wife of the accused has given birth a newly born baby 5 days ago

and accused is in JC since  08.06.2020 and due to pandemic situation

accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of both parties and reply of IO

and as per the same there is no previous involvement of accused and

accused is in JC since 08.06.2020 and wife of accused has given birth a

newly born baby 5 days ago and due to COVID-19 pandemic situation

accused Manish@ Ganja s/o Sh. Ramesh r/o 51, Jharera Village New

Delhi is admitted to bail on furnishing personal bond and surety bond in

sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



e-FIR No. 135/2020
PS Vasant Vihar
State Vs. Akash etc.
U/s 379/411/34 IPC
28.07.2020
This is an application for bail of accused Akash.
Present: Ld. APP for State (Through VC).

None for accused.

Reply has been filed by the IO.

Submissions made in the application perused.

Vide this order,  I  am disposing bail  application of  accused

Akash. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 22.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Submission of both parties heard and seeing that accused is

in  JC since  22.07.2020 and recovery  has  already  been effected  from

accused and IO has not sent/filed previous involvement of the accused,

Accordingly  in  these facts  and circumstances,  accused  Akash s/o  Sh.

Mam Chand  is admitted to bail on furnishing personal bond and surety

bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 194/2020
PS Vasant Vihar
State Vs. Mohd. Arif
u/s 379/411 IPC
28.07.2020
This is an application for bail of accused Mohd. Arif.
Present: Ld. APP for State (Through VC).

Ld. Remand Advocate, Mr. Vikram Singh for accused.

Reply has been filed by the IO.

Submissions made in the application perused.

Vide this order,  I  am disposing bail  application of  accused

Mohd. Arif. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 30.06.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Submission of both parties heard and seeing that accused is

in  JC since  30.06.2020 and recovery  has  already  been effected  from

accused and there is only one previous involvement of accused that is of

2016. Accordingly in these facts and circumstances, accused Mohd. Arif

s/o Mohd. Ali  is admitted to bail on furnishing personal bond and surety

bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 57/2020
PS Chanakyapuri
State Vs. Junaid Alam @ Babbu

28.07.2020
This is an application for bail of accused Junaid Alam @ Babbu.
Present: Ld. APP for State (Through VC).

Ld. counsel for accused, Mr. Akshay Bhandari (through VC).

Reply has been filed by the IO. Copy supplied.

Vide this order,  I  am disposing bail  application of  accused

Junaid Alam @ Babbu.

Ld. Defence Counsel for accused submitted that accused has

been  falsely  implicated  in  this  matter  and  recovery  has  already  been

effected and accused is the sole bread earner of the family and father of

the  accused  has  been  diagnosed  TB,  therefore,  accused  may  be

released on bail.

Ld. APP for state on the other hand strongly opposed the bail

application  and submitted that main supplier of illicit liquor is still  to be

apprehended in  this  matter.  Ld.  APP for  State  further  argued  that  68

petties (612 liters)  of illicit liquor were recovered in this matter that is

huge quantity.

Submission of both parties heard.

As the huge quantity was recovered from the accused in this

matter and matter is at initial stage of investigation and supplier of illicit

liquor is to be apprehended in this matter. Therefore, undersigned does

not inclined to grant bail to the accused  Junaid Alam @ Babbu. Hence

bail application of accused Junaid Alam @ Babbu is dismissed. Copy of

this order be given dasti.

(SUDHIR KUMAR SIROHI)
     ACMM-II/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 530/2020
PS RKP
State Vs. Satya Narayan
U/s 356/379/411 IPC
28.07.2020
This is an application for bail of accused Satya Narayan.
Present: Ld. APP for State (Through VC).

Ld. counsel  for accused, Mr.  Udaipal  Chaudhary (through  

VC).

Reply has been filed by the IO. Copy supplied. As per reply

of the IO, TIP of accused has been fixed for 08.08.2020. 

Ld. Counsel for accused submitted that TIP of accused has

been fixed for 08.08.2020 therefore application may be disposed off as

withdrawn. 

In view of the submissions made by the Ld. Counsel for the

accused, the present bailapplication stands disposed off  as withdrawn.

Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     ACMM-II/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 271/2020
PS Delhi Cantt.
State Vs. Satya Narayan
U/s 356/379/411 IPC

28.07.2020

Present: Ld. APP for State (Through VC).

Ld. Counsel for accused, Mr. Udaipal Chaudhary (through  

VC).

Reply not filed by the IO.

Issue e-notice to the SHO/IO to file the reply in this matter.

List on 29.07.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 632/14 
PS Delhi Cantt.
State Vs. Nikhil
U/s 411 IPC

28.07.2020

Present: Ld. APP for State (Through VC).

None for applicant.

File be called from the concerned court for 29.07.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 135/20 
PS VKS

28.07.2020

Present: Ld. APP for State (Through VC).

None for applicant.

Reply not filed.

Issue e-notice to the SHO/IO to file the report in this matter.

List on 30.08.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 125/2020
PS Special Cell
State Vs. Durga Devi Pradhan

28.07.2020

Present: Ld. APP for State (Through VC).

None for applicant.

No report has been received from any court.

Be put up with complete record for 31.07.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 396/2020
PS Kishangarh
State Vs. Vinay
U/s 380/411/457/34 IPC
28.07.2020
This is an application for bail of accused Vinay.
Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the IO and as per the reply, accused

has been released as no recovery was effected from the accused. As the

accused is not in JC in this matter hence  plea of guilt  does not arise.

Application stands disposed off accordingly.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 395/2020
PS Kishangarh
State Vs. Vinay
U/s 380/411/457/34 IPC
28.07.2020
This is an application for bail of accused Vinay.
Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the IO.

Submissions made in the application perused.

Vide this order,  I  am disposing bail  application of  accused

Vinay. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 09.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of both parties and seeing that

the allegations are of recovery in this matter and accused is in JC since

09.07.2020 and recovery  has  already  been  effected  from  accused.

Accordingly,  in  these facts  and circumstances,  accused  Vinay s/o  Sh.

Gopal is admitted to bail on furnishing personal bond and surety bond in

sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



1/2

FIR No. 14/2020
PS Chanakyapuri

28.07.2020

This is an application for release of vehicle bearing no. DL3SDS 3712 on

supurdagi by applicant Arun Kumar.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused

and as per reply, IO does not have any objection if the above mentioned

vehicle bearing no. DL3SDS 3712 is released in the present matter and

the vehicle is insured and the value of the vehicle is Rs. 23,462/-. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;



FIR No. 396/2020
PS Kishangarh
State Vs. Vinay
U/s 380/411/457/34 IPC
28.07.2020
This is an application for bail of accused Vinay.
Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the IO and as per the reply, accused

has been released as no recovery was effected from the accused. As the

accused is not in JC in this matter hence the question of bail does not

arise. Application stands disposed off accordingly.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 395/2020
PS Kishangarh
State Vs. Vinay
U/s 380/411/457/34 IPC
28.07.2020
This is an application for bail of accused Vinay.
Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the IO.

Submissions made in the application perused.

Vide this order,  I  am disposing bail  application of  accused

Vinay. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 09.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Considered the submission of both parties and seeing that

the allegations are of recovery in this matter and accused is in JC since

09.07.2020 and recovery  has  already  been  effected  from  accused.

Accordingly,  in  these facts  and circumstances,  accused  Vinay s/o  Sh.

Gopal is admitted to bail on furnishing personal bond and surety bond in

sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020
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FIR No. 14/2020
PS Chanakyapuri

28.07.2020

This is an application for release of vehicle bearing no. DL3SDS 3712 on

supurdagi by applicant Arun Kumar.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused

and as per reply, IO does not have any objection if the above mentioned

vehicle bearing no. DL3SDS 3712 is released in the present matter and

the vehicle is insured and the value of the vehicle is Rs. 23,462/-. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved by  applicant  stands  disposed off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



FIR No. 194/2020
PS Vasant Vihar
State Vs. Mohd. Arif
u/s 379/411 IPC
28.07.2020
This is an application for bail of accused Mohd. Arif.
Present: Ld. APP for State (Through VC).

Ld. Remand Advocate, Mr. Vikram Singh for accused.

Reply has been filed by the IO.

Submissions made in the application perused.

Vide this order,  I  am disposing bail  application of  accused

Mohd. Arif. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 30.06.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for  state on the other hand strongly opposed bail
application.

Submission of both parties heard and seeing that accused is

in  JC since  30.06.2020 and recovery  has  already  been effected  from

accused and there is only one previous involvement of accused that is of

2016. Accordingly in these facts and circumstances, accused Mohd. Arif

s/o Mohd. Ali  is admitted to bail on furnishing personal bond and surety

bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020
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FIR No. 0276/2020
PS Sagarpur
State Vs. Unknown

28.07.2020

This is an application for release of vehicle bearing no. DL9SBU 0532 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

Copy  of  RC  seen.  As  per  reply  of  IO,  the  above  mentioned  vehicle

bearing no.  DL9SBU 0532 is registered in the name of  Mr. Ankit Kumar

and the value of  the vehicle is Rs.  40,000 and IO does not have any

objection if the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved by  applicant  stands  disposed off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020
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FIR No. 294/2020
PS Delhi Cantt.
State Vs. Satya Naryan

28.07.2020

This is an application for release of vehicle bearing no.DL3SEE 7135 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

Copy of RC seen. As per reply of IO the above mentioned vehicle bearing

no.  DL3SEE 7135 is registered in the name of  Mr.  Dev Karan and the

value of the vehicle is Rs. 30,000 and IO does not have any objection if

the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s  State of  Gujarat;  (2002)  10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved by  applicant  stands  disposed off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



File No. VIII(AP)/10/P&I/2920-D/Departure/2020  
Customs vs. Mirlan Maatkerimov 

 

28.07.2020 

An application has been received through email on behalf of 

applicant/accused u/s. 167(2) Cr.PC for grant of statutory bail. 

Present:  Mr. Pramod Bahuguna, Ld. Counsel for the Customs. 
  Ms. Aishwarya, Ld. Counsel for the accused. 
 
   

Ld. Counsel for the accused submitted that the charge-

sheet/complaint has not been filed in this matter, therefore, the accused may 

be released on the statutory bail u/s. 167 (2) Cr.PC, though the accused is on 

interim bail in this matter by the order of Ld. ASJ and the same has been 

extended till 31.08.2020 by the standing orders of the Hon’ble High Court of 

Delhi. Ld. Counsel for the accused has also filed judgment titled Shri 

Indrajeet Roy vs. Republic of India, 1998 II OLR 424 in support of his 

contentions. 

Ld. Counsel for the Customs submitted that the application is not 

maintainable because the accused is not in JC when the application has been 

moved and the accused has already been on interim bail and the complaint in 

this matter has not been filed till date. 

Submissions heard. 

It is an admitted position by both the parties that the complaint/ 

charge-sheet has not been filed in this matter by the Customs yet and the 

accused was enlarged on interim bail and still on interim bail till 31.08.2020 in 

terms of the standing orders of Hon’ble High Court of Delhi. The pre-requisites 

of statutory bail u/s. 167(2) Cr.PC that accused must be in JC, but in this 

matter the same does not apply when the accused is not in JC. The wording 

of section 167 (2) proviso (a) states that – “the Magistrate may authorise the 

detention of the accused person”. It means that the condition precedent for 



grant of statutory bail u/s. 167(2) Cr.PC is non-filing of the complaint / charge-

sheet and that the person should be in custody. But, in this matter, the 

accused has not surrendered before the court nor the period of interim bail 

has been expired. Accordingly, the application is not maintainable. Therefore, 

the application of the accused is dismissed. 

Copy of this order be given dasti. 

 

 

 
   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



DRI vs. Hitesh Kothari 
u/s. 132 and 135 of Customs Act 

 

28.07.2020 

An application has been received through email on behalf of 

applicant/accused for appropriate orders and direction in respect of his 

passport in compliance of order dated 17.02.2020 and 22.07.2020. 

Present:  Ld. Counsel for the DRI Ms. Pooja Bhaskar (through VC). 
   Mr. Rahul Raheja, Ld. Counsel for the applicant. 
   
 
  Arguments on the application heard and during the arguments it 

has been submitted by the Ld. Counsel for the DRI that the DRI does not have 

passport of the accused and neither the same was seized by the DRI and 

accused has not been able to produce any receipt with respect to the seizure 

of the passport. 

   At this stage, when court asked whether the DRI has no objection 

in issuance of the fresh passport, then ld. Counsel for the DRI submitted that 

they do not have any objection but for that fresh/appropriate application has to 

be filed by the accused. Ld. Counsel for the accused seeks time to move 

appropriate application. 

   List for moving appropriate application, if any/further arguments 

on the application on 31.07.2020. 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



DRI vs. Durga Kumar @ Gautav Kumar 
u/s. 135 of Customs Act 

 

28.07.2020 

Proceedings through Video Conferencing 

An application has been received through email on behalf of 

applicant/accused for release of accused. 

Present:  Ms. Pooja Bhaskar, Ld. Counsel for DRI (through VC). 
  Mr.S. C. Puri, Ld. Counsel for applicant/accused. 
 
 
  Ld. Counsel Ms. Pooja Bhaskar for DRI has informed that the bail 

has been granted to the accused in jail itself.  

   At this stage, ld. Counsel for the accused submitted telephonically 

to the Reader of the court that he will furnish the bail bond in the jail itself. As 

the bail has already been granted as per the submissions of Ld. Counsel for 

DRI, accordingly, the application is infructuous. Therefore, the application 

stands disposed off. 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



DRI vs. Nikhil Verma 
u/s. 135 of Customs Act 

 

28.07.2020 

Proceedings through Video Conferencing 

An application has been received through email on behalf of 

applicant/accused for release of jamatalashi articles. 

Present:  Ms. Pooja Bhaskar, Ld. Counsel for DRI (through VC). 
  Mr.S. C. Puri, Ld. Counsel for applicant/accused. 
 
 
  Four days time has been sought by the Ld. Counsel for the DRI to 

file the reply in the abovesaid matter. 

 

  On request, list on 01.08.2020. 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



DRI vs. Nikhil Verma 
u/s. 135 of Customs Act 

 

28.07.2020 

Proceedings through Video Conferencing 

An application has been received through email on behalf of 

applicant/accused for supply of remand papers. 

Present:  Ms. Pooja Bhaskar, Ld. Counsel for DRI (through VC). 
  Mr.S. C. Puri, Ld. Counsel for applicant/accused. 
 
 
  Four days time has been sought by the Ld. Counsel for the DRI to 

file the reply in the abovesaid matter. 

 

  On request, list on 01.08.2020. 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



FIR No. 295/2017 
PS R. K.Puram 
State vs. Sanjeev Kumar Sinha 

 

28.07.2020 

An application has been received through email on behalf of 

applicant/accused u/s. 437 Cr.PC for grant of bail. 

Present:  Ld. APP for the State (through VC). 
   
 
  Notice be issued to SHO/IO for report/reply for next date. 

   List for reply on 05.08.2020. 

 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 
  



FIR No. 296/2017 
PS R. K.Puram 
State vs. Sanjeev Kumar Sinha 

 

28.07.2020 

An application has been received through email on behalf of 

applicant/accused u/s. 437 Cr.PC for grant of bail. 

Present:  Ld. APP for the State (through VC). 
   
 
  Notice be issued to SHO/IO for report/reply for next date. 

   List for reply on 05.08.2020. 

 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 

  



FIR No. 494/2020 
PS R. K. Puram 
State vs. Naresh 

 

28.07.2020 

An application has been received through email on behalf of 

applicant/accused for release of vehicle/ motorcycle bearing chasis no. K-

00010412 and engine no. E0010480 52 V3 to the applicant. 

Present:  Ld. APP for the State (through VC). 
   
 
  Notice be issued to SHO/IO for report/reply for next date. 

   List for reply on 05.08.2020. 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 

  



CC No. 54379/2016 
FIR No. 526/2013 
PS Vasant Vihar 
State vs. Jujhar Singh Rissam 

 

28.07.2020 

A request has been received through email from complainant Dr. Balbir Kaur 

Rissam for issuance of directions to the EOW for further investigation in the 

above matter.  

Present:  Ld. APP for the State (through VC). 
   
 
  Put up with file on 05.08.2020. 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 

  



FIR No. 131/2020 
PS Sarojini Nagar 
State vs. Aakash @ Sujeet 

 

28.07.2020 

A bail bond has been received through email on behalf of accused. 

Present:  Ld. APP for the State (through VC). 
   
 
  Bail bond verification report has been received. Accused has 

already been released. Bail bond considered and accepted. Bail bond be sent 

to the concerned court as and when the court will open. 

 

 

 
   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 

  



C. No. VIII(AP) 10/P&I/2581-A/ ARRIVAL/2019 
Customs vs. Reza Moradi 

 

28.07.2020 

Bail bonds/surety bonds of the accused have been received through email. 

Present:  Ld. APP for the State (through VC). 
   Sureties of the accused.   
 
  Two surety bonds of the accused have been filed in terms of the 

order dated 09.07.2020. Surety bonds considered and accepted. Original 

FDRs be retained on record. Passport be released as per rules. 

 

 

 
   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



FIR No. 292/2019 
PS Delhi Cant 
State vs. Jajar Saifullah 
u/s. 420/393/411/471/474/34 IPC 

 

28.07.2020 

Present:  None. 
 
 
   As per the report of the Jail Superintendent, accused is in judicial 

custody and has been lodged in Kolkata, West Bengal. 

   Ld. Counsel for the accused has reported before the Ahlmad that 

the accused has been lodged in Alipore Jail, Kolkata. Ld. Counsel for the 

accused is directed to file the complete address of the jail with pin-code so 

that the release warrant may be sent to the correct address. 

   List on 05.08.2020.   

 
   

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



FIR No. 94/2019 

PS Vasant Kunj (S) 
State vs. Arshad Khan 
u/s. 365/342/392/34 IPC 

 

28.07.2020 

Proceedings through Video Conferencing 

An application u/s. 437 Cr.PC has been received through email on behalf of 

applicant/accused Arshad Khan for grant of bail. 

Present:  Ld. APP for State through VC. 
  None for the applicant. 
 

 
   The bail application has been filed in this matter before the Ld. 

Duty MM, however, the bail application has already been filed in the regular 

court and charge-sheet has already been filed, in which the notice has already 

been issued for 04.08.2020 to the IO to file the reply. List on the date already 

fixed i.e. 04.08.2020 before the court concerned. 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



FIR No. 15855/2019 

PS Kishangarh 
State vs. Naresh Kumar 
u/s.379  IPC 

 

28.07.2020 

Proceedings through Video Conferencing 

An application has been received through email on behalf of 

applicant/accused for release of jamatalashi articles. 

Present:  Ld. APP for State through VC. 
  None for applicant/accused. 
 

 
   Reply has been filed by the IO.  

   An application has been filed for release of jamatalashi articles. In 

the reply of the IO it is not clear whether the stolen vehicle was seized vide 

personal search memo or was seized separately. Therefore, the personal 

search articles except the Maruti Wagon-R car be released as per personal 

search memo. Accordingly, the application stands disposed off. 

   Copy of this order be given dasti. 
   

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



FIR No. 525/2020 

PS R. K. Puram 
State vs. Rajesh Rao 
u/s. 25/54/59 Arms Act 

28.07.2020 

Proceedings through Video Conferencing 

An application u/s. 437 Cr.PC has been received through email on behalf of 

applicant/accused Rajesh Rao for grant of bail. 

Present:  Ld. APP for State through VC. 
   Mr. Pramod Tyagi, Ld. Counsel for applicant/accused (through VC). 
 

 
   Reply has been filed by the IO. Copy has been supplied to the Ld. 

Counsel for the accused. 

   Ld. Counsel for the accused submitted that the accused has been 

falsely implicated in this matter and the accused was called by the SHO and 

thereafter the arm has been planted upon the accused. Ld. Counsel for the 

accused prays for the bail of the accused. 

   Ld. APP for the State on the another hand has strongly opposed the 

bail application submitting that the previously 09 matters have been registered 

against the accused, in which there are cases of Arms Act also, therefore, the 

accused is a hardcore criminal and he is also a BC of PS R. K. Puram. Ld. APP 

further submitted that the bail may not be granted. 

   Submissions heard on behalf of both the parties. 

   One countrymade pistol and two live cartridges were recovered from 

the possession of the accused and accused is also involved in 09 other cases 

including cases of Arms Act. Therefore, in view of the previous involvement of the 

accused in cases of Arms Act, undersigned is not inclined to grant bail to the 

accused. Bail application is accordingly dismissed. 

   Copy of this order be given dasti.   
 

 

 
   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 



FIR No. 111/2000 
PS Chanakya Puri 
State vs. Sanjeev Kumar Chawla 

 

28.07.2020 

An application has been received through email filed by the IO for providing 

original documents to obtain expert opinion regarding handwriting of the 

accused Sanjeev Kumar Chawla. 

Present:  None. 
   
 
  Issue notice to the accused as well as Ld. APP for the State for 

06.08.2020. 

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



FIR No. 69/2020 

PS Vasant Kunj (N) 
State vs. Satya Narayan 
u/s. 356/379/411 IPC 

 

28.07.2020 

Proceedings through Video Conferencing 

An application u/s. 437 Cr.PC has been received through email on behalf of 

applicant/accused Satya Narayan for grant of bail. 

Present:  Ld. APP for State through VC. 
  None for applicant/accused.  
 
 
   Reply has been filed by the IO and as per the reply of the IO, 

accused has not been arrested in the FIR No. 69/2020, PS Vasant Kunj (N). It 

is an application for release of the accused on bail. Accused has not been 

arrested in the FIR No. 69/2020, PS Vasant Kunj (N), therefore, the question 

of the bail does not arise at all. Jail Superintendent be informed that the 

accused is not in JC in this matter. 

   Copy of this order be given dasti. 
   

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
  



FIR No. 46/2019 

PS Vasant Kunj (N) 
State vs. Yusuf 
u/s. 379 IPC 

 

28.07.2020 

Proceedings through Video Conferencing 

An application u/s. 437 Cr.PC has been received through email on behalf of 

applicant/accused Yusuf for grant of bail. 

Present:  Ld. APP for State through VC. 
  Mr. Jai Singh Yadav, Ld. Counsel for applicant/accused (through 
VC). 
 

 
   Reply has been filed by the IO and as per reply the production 

warrant of the accused has been issued for 29.07.2020. As the production 

warrant has been issued in the matter, therefore, ld. Counsel for the accused 

submitted that the application may be dismissed as withdrawn. 

   In view of the submissions of ld. Counsel for the accused, the 

application is disposed off as withdrawn. 

   

 

 

   (SUDHIR KUMAR SIROHI) 
          ACMM-II/PHC/ND 

 Signed at home digitally on 28.07.2020 

 
 


